IN THE MAYTER OF:

SbIIURIT UG ARD KXCHANGE BCARD OF TNDIA,

3 statuvory poay establisnea under the (

SR
crovisions of Z=curities and Exchange \1 )L o e

Board of India ~ct, 1992, haviig its

C
by its Legal Ofr.cer/Manager/Asst.

Seneral Manager Ms, /Mr, akesh (Hnaut,

VEARASUS

1, TR POV EST .

11 ¥
N R
.'!

O

-_ JI r ! ? -" - - - I—
— - v o
T, HArvwar:s La y .

Valshnzavdevi Thowk,.
sarahman Nagar,

Nagpur-440008.

r1i. Kanivya Lail,
dodlwars, Lzuos
valshnavaevi Chowk,
Nardhmarn. Nagar,
Nagpur—-440008,

i, Klran Cnand Goyal,
R/o. 343, Hiwarl Layout,
Valshnavdevi Chowk,

Wardnman Nagar,

Meonur—-440008,

COMPLATINANT

ACCUSED

COMPLAINT UNDER SECTION 200 OF TUE CCOE OF CRIMINAL

PROCEDURE, 1JU73 READ WITH SECTIvJ7 24(1l), 27 OF SECURITIES

EYCHANCE BCARL OF IMNOIa ACT, 1992,
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CCro. 517065

SEBI Vs, KDK Finvest ‘
24.09.2009
Present Sh. Sunjay Mann, counsel for SEBI.

Accused no. 1 is company.

Remaining accused are PO,

Statement of CW 1 Sh. Rakesl: Bhanot AGM SERBI Northern

Regionai otfice, recorded.

in view ot the statement of CW 1, . am of the view that therce

1s sutficient evidence on record against all the accused. rile is consigned to

Record room iils 289 Cr, 0.0 1o be revived as ana when the accused arc
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